
From
District Collector
Kozhikode

To
The Registrar,
National Green Tribunal,
New Delhi-1

Sir,
Sub: OA No. 294/2022 - Complaint on quarrying - Joint committee Inspection report 

                   – Submitting of - Reg 
           Ref : 1. Hon’ble NGT order in OA 294/2022 dated 04.05.2022

         2. The report of the Tahasildar, Thamarassery vide letter No : D1-1996/2022 
  dated 08/12/2022.

                    3. The report of the Environmental Engineer, Kerala State Pollution Control 
                        Board vide his letter no : PCB/KKD/DO/GEN-176/OA – 194 /2022 dated 
                        27.10.2022.

         4. Report dated 27.08.2022 of Prof.Dr.C.C.Harilal, Member of State 
             Environment Apprisal Committee, (SEAC), Kerala.
         5. A letter dated 08.12.2022 addressed to the office of Mining & Geology. 

----------------- 
The interim inspection report on  the plaint quarry conducted by the Joint Committee

in pursuance and in obedience to the direction of the Hon’ble National Green Tribunal is
placed below for kind perusal and  information.   Necessary   documents are also enclosed in
support of the report.     

It is also informed that a letter has been sent to the office of Mining & Geology from
this office on 08/12/2022 indicating that immediate follow-up action should be taken against
M/s. Geo Enterprises based on the report of PCB and SEAC members.     

Follow up action of the Mining and Geology Department will also be reported in the
due course.

Yours faithfully, 



Original Application No.294/2022

Balan CK & Ors.                                                                                               Applicants
Versus

State of Kerala                                                                                               Respondent
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Annexure 1 -Proceedings No. PCB/HO/EE4/NGT OA 294/2022 dated 
17.05.2022 of the Board Chairman.
Annexure 2 – Letter No.DCKKD/1882/2022-D9 dated 26.05.2022 from 
District Collector.
Annexure 3 – Letter number. 1861/EC4/2019/SEIAA dated 19.05.2022 
from the Administrator of SEIAA.
Annexure 4 – Letter No. PCB/KKD/DO/GEN-176/OA 294/2022 dated 
01.06.2022 issued to Geologist.
Annexure 5 – Letter number no.1519/DOC/M-20/06/2022 dated 
28.06.2022 from Geology Dept.
Annexure 6a – Cosent No. PCB/KKD/DO/CO/501/08 issued on 
17.07.2008 valid up to 30.06.2011.

Annexure 6b – Consent no. PCB/KKD/DO/ICO/R1 -501/08 issued on 
08.08.2011 valid up to 01.02.2012

Annexure 6c – Consent No. PCB/KKD/DO/ICO/R2-501/2012 issued on 
04.05.2012 valid up to 01.02.2015

Annexure 6d – Consent Variation Order No. PCB/KKD/DO/501/2008 
issued on 08.05.2015 valid up to 09.02.2016

Annexure 6e – Consent Variation Order No.PCB/KKD/DO/501/2008 
issued on 09.11.2015 valid up to 01.02.2018

Annexure 6f – Integrated Consent to Operate Renewal No. 
PCB/KKD/DO/ICO-R4/501/2018 dated 17.02.2018, validity 18.04.2022.

Annexure 7 – Copy of the Village Officer approve revised site plan.

Annexure 8 – Circular No. PCB/HO/TAC/Gom/953/2014 dated 
01.10.2015

Annexure 9- Inspection report from PCB

Annexure 10- Report of SEAC member

Annexure 11- Report of Tahsildar Thamarassery

Annexure 12- Letter No.DCKKD/1882/2022-D9 dated 08.12.2022 from 
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Interim inspection report   submitted before the Honourable National Green Tribunal
by the joint committee constituted as per order dated 04/05/2022 

of the Honourable NGT(PB) in OA no. 294/2022

Background
I  may inform that  in  obedience to  the  order  dated  04/05/2022 of  the  Honourable

National  Green  Tribunal  in  OA  294/2022(PB)  filed  by  Balan  C  K,  a  joint  committee
comprising of  1) District Collector, Kozhikode  2) representative of State Pollution Control
Board and 3) State Environmental Impact Assessment Authority(SEIAA), was constituted  to
verify the factual position to look into the grievance of the applicants and take remedial action
in  accordance  with  the  law  by  following  due  process  within  one  month.  The  District
Collector , Kozhikode has been made the nodal agency for co-ordination and compliance. The
Environmental  Engineer,  District  Office  of  the  Pollution  Control  Board,  Kozhikode  was
nominated as representative of the State Pollution Control Board to the above committee by
the Chairman of the Kerala State Pollution Control Board. A copy of the same is produced
herewith and marked as Annexure-1. In Pursuance to the Order of the Hon’ble NGT dated
04.05.2022, Tahsildar Thamarassery Taluk was nominated to represent the District Magistrate
during the inspection. A copy of the same is produced here with and marked as Annexure-2.
The administrator, State Environmental Impact Assessment Authority(SEIAA) had sent an
official letter, by no. 1861/EC4/2019/SEIAA dated 19.05.2022 nominating Dr. C.C.Harilal,
Member of SEAC, to the Joint Committee as the expert member of SEIAA.   A copy of the
letter is produced here with and marked as Annexure-3.

As directed, a letter was sent from office of Pollution Control Board to the District
Geologist Kozhikode, to furnish a report on the details of the quarry. A copy of the said letter
by no. PCB/KKD/DO/GEN-176/OA 294/2022 dated 01.06.2022 is produced herewith and
marked as Annexure-4.

Accordingly a reply letter was submitted by the Geologist to State Pollution Control
Board vide letter no 1519/DOC/M-20/06/2022 dated 28-06-2022.  A copy of the letter is
produced herewith and marked as  Annexure-5.

In pursuance to the Hon’ble NGT order vide ref (1) Joint Committee Inspection was
conducted by the committee members at 9.30 am on 02.06.2022, at the complaint site.  The
following officers gathered for site inspection.
1. Mr.Subair, Tahsildar, Thamarassery, Representing District Collector (Nodal Officer).
2. Mrs. Sudheera, Village Officer, Sivapuram.
3. Dr.C.C.Harilal (Member of SEAC, as expert member from SEIAA).
4.  Mr.Junaid.P,  Assistant  Engineer,  Kerala  State  Pollution Control  Board,  District  Office,
Kozhikode. (Representing Environmental Engineer, KSPCB, District Office, Kozhikode).

The quarry by name M/s. GEO ENTERPRISES QUARRYING UNIT owned by Smt.
Indira is situated in Veeriyambram Desam, Sivapuram Village under survey number 29 (pt), in
Thamarassery Taluk, falling with in Kozhikode District limits.  The quarry lease area extends
to 2.6305 hectares, which is equallent to 6.50 acres.  They were having a quarrying lease for a
period of 12 years commencing from 19.04.2010 to 18.04.2022 and having valid Consent to
Operate from Pollution Control Board since 2008.  The Board Consent has been renewed over
years four times, on expiry of the validity,  till  closure of the quarry.  Recently they were
having  valid  Integrated  Consent  to  Operate  Renewal  (Fourth-renewal)  from Kerala  State



Pollution Control Board, by no.PCB/KKD/DO/ICO-R4/501/2018 dated 17.02.2018, and the
validity of the consent was expire on 18.04.2022. Copies of all Consents issued by Pollution
Control Board to the unit are produced herewith and marked as Annexure-6a, 6b, 6c, 6d, 6e
& 6f.

It  is  humbly submitted before the Hon’ble NGT that as per the site plan submitted
along with consent application for fourth renewal, the nearest house owned by Sri. Appukkutty
Parakkandi was at a distance of 46.1 meters from the quarry boundary.  As the minimum 50
metre  distance  criteria  applicable  for  quarries  were  not  satisfied  with,  the  application  for
Consent was returned from the office of the State Pollution Control Board with direction to
relocate  the  quarrying  area,  excluding  the  portion  falling  with  in  50  metre  distance.
Accordingly the boundary was relocated, and the application was resubmitted with revised site
plan.  As per the revised site plan, the distance from newly fixed boundary to the nearest house
was 65 metres.  With respect to the revised site plan, site inspection was conducted by the
Board  officials  on  16.02.2018  and  measured  the  nearest  house  owned  by  Appukkutty
Parakkandi  at  66.4  metres  from the  relocated  boundary.   A  copy  of  the  Village  Officer
approved site plan with relocated boundaries submitted by the applicant to Board is submitted
herewith and marked as  Annexure-7.  Thus the quarrying area allowed has been reduced
from 2.6305 ha to 2.5857 ha and consent to Operate renewal was granted.

As per  State  Pollution Control  Board Circular dated 01.10.2015,  by no.PCB/ HO/
TAC/GOM/953/2014,  for  existing  quarries  which  are  working  on  mining  lease,  EC is
applicable  at  the  time of renewal  of the  mining lease.   A copy of the  above Circular  is
produced herewith and marked as Annexure-8. For this quarry, the mining lease was valid up
to 18.04.2022, starting from 19.04.2010.  The quarry had stopped working on the expiry of
mining lease as well as on expiry of the Board’s consent.  Hence EC will be applicable only if
the quarry mining activities are to be continued in future, after 18.04.2022.

The important findings made by the joint committee during committee site inspection
dated 02.06.2022 are as given below.

Inspection Findings
a) The quarry was not functional during the time of inspection.  Distance were measured from
the boundary of the quarry and Shri.K.Balan’s (complainant) house was measured at 104
metre from the boundary of the quarry.

b) An abandoned quarry was found which was being reported to be used as the rain water
harvesting facility of the quarry.

c) Green belt was found developed along road side to suppress dust emission to outside, but
not so strong.

d) Sprinklers were not found installed to suppress spreading of dust, but reported that mobile
sprinklers in vehicle were being used to function while the quarry was working.

e) As the quarry had stopped functioning, the working of alarms could not be examined, as
well as the Noise limits.



f) Access roads to the quarry were found tarred to contain dust emissions.

g) As the quarry has stopped working, mineral transportation in covered trucks condition
could not be examined.
h) Sign board of the quarry unit with extent of lease area and boundaries shall be depicted at
the entrance of the quarry, for information of the public, which was found complied with.

i)  As the depth and extent  of excavation does  not  come under  the  purview of  the  State
Pollution Control Board, the same could not be evaluated.

j) As the quarry has stopped functioning, the boundary pillars of the quarry at certain location
are not in fixed condition.

k) Board had consented the quarry for mining from within a relocated boundary, leaving a
minimum distance of 50 meters, and as per same the nearest residence measured from the
approved boundary was 66.4 meters.

i) On a visual examination it seems that the quarrying site has been mined to varying depths
in several areas. But the depth of excavation does not comes under the purview of the Board.

m) The complaint raised by the complainants, like untimed blasting activity, falling of fly
rocks, dust pollution, etc could not be assessed as the quarry has stopped working.

j)  The Project was not having Environmental Clearance from State Environmental Impact
Assessment Authority (SEIAA- Kerala) for the period from 2018 to 2022 and was operational
as  per  the  integrated  consent  of  operation  issued  by  the  Kerala  State  Pollution  Control
Board(No. PCB/KKD/DO/ICO-R4/501/2018, dated: 17.02.2018)

k) The quarry was found to Violate the distance criteria in the previous years of its operation.
Mining was noted at BP1, from where the distance to nearest house is only 46.1 meters ( as
per details furnished by Taluk Surveyor, Thamarassery). Also, the public road is only 33.9
meters  from BP7. The firm later on revised the mining plan to comply with the distance
criteria.

l) The boundary pillars of the quarry (at certain locations) were not in a fixed condition during
the time of  field inspection.

m) Retention of buffer zone and green belt development is not satisfactory.

n) No benches are maintained and steep vertical walls are found in the mined area. There are
clear indication of over extraction and unscientific mining operations. Also, there are apparent
signs of deeper extraction than the   benchmark (The firm has paid penalty for over extraction



on several occasions). All such matters are to be scientifically validated and the firm may be
made responsible for such violation.

o) There is no drainage system for the quarry. Garland canals and silt traps are absent.
p) The complainants are adhering to the complaints raised by them during quarry operations
like over extraction, deeper extraction, untimed blasting activities, issues related to fly rocks
and dust, movement of the minerals beyond the time schedule, damages to physical assets,
pollution and associated health issues, etc.

At present, both the mining lease period and Board’s consent period have expired, as
on  18.04.2022  and  the  quarry  was  found  in  a  closed  condition  with  no  activities.  The
individual reports of State Pollution Controll Board, SEAC Member, Tahsildar Thamarassery
is produced herewith and marked as Annexure-9,10 & 11.

                     Recommendations
The quarry is presently in a closed condition.  The validity of the certificate issued to

the firm ceased on 18/04/2022.  Considering the non-compliance in several criteria concerning
quarry operation, the permit of the quarry may not be extended further.  The firm may be
made responsible for over and deeper extractions. For this reason, necessary legal measures
may be taken on this  account,  after  a  detailed technical  evaluation on the extent  of over
extraction. A letter has been sent to the office of Mining & Geology from this office on
08/12/2022  indicating  that  immediate  follow-up  action  should  be  taken  against  Geo

Enterprises based on the report of PCB and SEAC members. A copy of the letter is produced
herewith and marked as  Annexure-12.

1. District Collector, Kozhikode

  

2. Expert Member of SEIAA

3. Environmental Engineer,
   Pollution Control Board
   Kozhikode
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From
Environmental Engineer

To

Oeologist
Mining and Ceology
Civil Station, Kozhikode

ii,.
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a1 .06,2022
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Sub: - The repon of IvUS Ceo Enterprises based on NCT in O.A.No.294/2022

Ref :- l. Order dated 04.05.2022 of rhe Hon'blc NCl- in O.A.No .2g4l2O2Z

2. Lerrer no.DCKKD||8B212022-D9 dated 26.05.2022 of Diitrict colrector

As per ref ( I ), (2) based on order in NCT.O.A.294/2022 regarding the

petition filed by Sri. Balan C.K against M/S Ceo Enterprises, Granite euarry

veeryarnbram, Sivapuram village.'fhamarasserry Taiuk, Kozhikode Distriet. It is

decided to call for report of Mining and Geology Departmenr. fherefore please

lumish rhe repon on the above quarryjat the earliest.

Yours faithfully

,\-P
Environmenal Engineer

''SH.aBiii ,,.. - ,;/,l"lAR
Enyilonme-:, i-. n-er

r,
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FILE No: PCBIKKD lDO/sL Os

, 
KERALA STATE POLLUTION CONTROL BOARD

CONSENT TO OPERATE

UNDER

',..'

Water (Prevention & Control of polluti,ln] Act, Lg74
Air fPrevenrion & Control ofpollution) Act, 1981

&
Environmen[ (protectionJ Act, 19g6

TO

Consent No: pCB/ KKO/DO /CO/ SO V o;g

,/.s.. GEo ENTERPRISES QUARRYING UNTT
XOYILOTTUPARA
VEERIYA}IBURAM
rrYAD (Po)
UNMKULAM (VIA)
KOZHIKODE.
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1 GENERAL

30.06.2011

Telephone.0+95

It1/s. Geo EnEerprises
Koyilattupara,
Veeriyamburallt
Iyyad (Po)
Unnikulam[via)
Kozhikode

Urit,

Ward Nor 19

smt. E. Indir4
Managlng Paratlet
Geo Enterprises,
P.O. llyad
Uurikulam
Koziriidde.673s74

Sivapuram

Quilandy

29

8

9

10

1 1

12

13

74

15

16

power Compressor-s2 Hp

lob Wofl( -quarrying.

Number

details

LIDITY

and address

remitted

consumplion

Investment

Small

Rs. 3, 420l-

Rs 5,00,000,/-

so vd

Red

Ward:

Kozhikode

Unnikulam

("
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r nlcation
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[anarayat
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2, GENERAL CONDITIONS

until the control

efflclency.

2.7,

2,8.

2,9,

measures are r€ctified to achleve the desll€d

this act,

2.2. The applicant shall coopty Hlth the Lnstructions that the Board

may issue froo tt'le to time regardtng prevention and control

of Alr, Water, land and sound pollutlofi

2.3. for contlnuing to operate beyond the valtdity date application for the

renewal has to be subrnitted ln the p'esc'ibed fo'o betxeen I and 4

no(ths ln advance of the date of exPi'y of this order'

2.4. 5u1{ab1e species of treet and curtain plants sha1l be planted and

mal'ntalnedgl.thlnandalolgtheperipheryofthepr€llises,forminga
green belt to l4prove the envLronient'

2.5, rf openatlons a.e done )'ith backuP poli€r' the generator shall have

adequate caPacity to run all assoclated pollutlon control devlces'

2.6. In case of process dlsturbance/fai1u'a of po1lutlon control equlpnents'

the nespective unlts shall be shut dorn and sha1l not be restarted

rn case of discharge/apprehended dls(har8e of any Hater/air pollstant

oi trazaraois/biomedlcal tsste due to any accident or othe| unfor€seen

act or event, lt sh.ll be lmedlit€1y lnttuEted to thc Board and the

consentee/authorls€e shall rakl ar1 posslbl.e effo.ts to uittgite/

prevent/reoedlate the dlscharge'

Perlodlcal moflltoring reports co{Prisint of elfluent aod €oission

analysls repolts and such oth€c lnfomation as o'y be calLd for shal1

be sublitted to H€ad/Ragional/Dlstrict offlce a5 and ulren catled for'

Signboard shorlnt the nam of the €stabllshnent Shall b' dlsplayed at

the ent.ance of the site' ':

2.10- Lo€atlon of the guarry 5ha11 be a5 shot./n in the dnawing attached' No

change o. alteration to the above shall be nade'

f7l
/

2.1. Thls consent ls grant€d subject to the poier o' the aoard to reYta and

't.keyarlationlnallor'anyofthecondltlonsaspersectlo*21(6)gf
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3. r. R

3.2.

3 .3.

3.4.

3.5. Re

3.5. 50

3.7, A1

3.8.

4

c
A1

!..
DITIONS AS PER
(Preventlon & ControL of Pollu on) Act

of type, quantlty a.d purpose of constmpti of fuel' shall b€

Boa.d al"ong wlthalned and abstract shal1 be sobmltted to th
sion oonlto.ing report.

sp.inklers shall be provided to suppress sp dLnS of dust.

proper cover. and /m.terlals afld p.oducts shall t€ transpont€d r.r1

+ter wetting to prevent spreadlng of darst,

srspended particulate natter (SPtl) (dust) Ieve at the boundarv of

oa

Iand omed t{lth dlfferent adJo{ning areas exc

ed 20O rlcrotrafi per cubic ltletrr,
ng roads shall not

1rab1e Suspended Particulate fiatten( R5Pl4) ( < 1eve1 at boundary

of he land otlrled wlth di.ffenert adjoinlng aneas,

exceed 1oopglm! ,nax.

cluding roads sha1l

l
level measured 1a outslde the borndany the lind ohmed oF

by the consentee i{hichever is faather shaIl, 55 dB(A) teq,,nax.

operatlons llkely to produce dust or noise 11 be camled out

ln'sufflclently closed and lnsulated prenises.

excavatlon at the sl,te ls co[pleted, the land be used for raln

sultabLe approved

sp€clfled in the

and Explosive

rtoent as per the pnovlslons of the relevant

ra{r hanvesting ylth protectlve ba.riers / arry

pu1}or" o" nay bc reclalateo, .

i.l. ,r,l conseflt issucd 15 aubject to the condlt

c:.$1'ances lssued by the tttnlnt and Geology



4, OTHER CONDITIONS:

4,1., Raln water harvestiog arrangements thall be Provided in the +r€mtses'

DAIET 17,O7,2008 1h?

Dalc
or&tl'IUJL

5 & sEAr. 0F

ISSUIAIG AUTHORITYo
,,.1 c .'. I. -':Lf E_,.._"o

al \\t L:\ T.1L InLr i \" '-"
St

C@y to: 1. The lt€Eber Sec.€tt.Y.
2" CEE, fto, l(ozhikode.
l. Stock flle.
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fll.ll No: PCBIKKIIi 0(!,l50112008

(€nA I A

KERALA STATE POIL{'TION CONTROL BOARD

INTEGRATED CONSEi'iT TO OPERATE

UNDER

&^t sxva, - 6 b

Water [&revention & Control oF PollutionJ Act, 1974

Air [Prevention & Control ofPollution] Act, 1981
6.

Enviro*ment {Protectionl Act, 1986

TO

Smt. E. Indira
Mauaging partner Geo Enterprises
Iyyad P.O
Lnnikulam
Calicut-6735?.1.

{For Geo Enterprises Quarry'ing l.lnit
Koyilottu para
Ilyad P.0. {-lnnlkulam
Xozh!kodel

Consent lt{o: PCB/KKDiDOTCO&l-501/2008

Issue date: A8,A8,1A1f Valid rrpto : 01,,a?.ZaLZ

ts?tq

I
i

I



I YALI

?
Name
ofesta

3 Ccmu

4

I

0ccup details

rT \'

Unit
address

i.ation Ielephone:

Enrerprises

ifted

29

Geo

61.62 
" 
'41.2

Rs. 34201-

Smail

s

Koyilandi

Kozhikode

Unnikulam

Red

Managing panner
Iyyad P.O
U$nikulam

Koyilonu para
iyyad P.0. Unnikulam

5 Surver

6 Villag,

Taluk'l

I

9
2,

tc

ti Scalr

t2 F.-

l3

i4 Prod

Rs. J lakh

vities

nvgstment

Quarrl ing lr 6.5 Acers

l1. 6E

l*nd

1

I
lrf RAL

Sri. E-

$
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2. Gtr}iERAL CONDITIOiiS .I -

z.l. This consent is granted subject to the power of *r Board to rsviaw and moke

variation in all or any ofthe conditions.

2.2. this consent shall be valid rrnly iithe unit is having a valid quany pemit'

?.3- No chaage or alitration of the unil is to be made wi&out the pior pcrrrission of
rhe Board. Any cha*ge in tha particulars fumished in rhe relbrr:rcr or in the

identity of &e occupier / authorised agent is ts be intimated to tha Baald

forthwith.

2-4. The applican shall.eomp.ly with the instruetions &*t the Board rnay issue li'om

time t$ lir$e rcgardiag plevention and control of Ah Water' land and Sound

pollption.

2.5. For sonlinrling to oporate bryond the validity date application for tht renewal has

to be submited in tire prescribed form between 3 and 4 montlx in advaiice of &e
date of expiry of t&s order.

?.6. Suitable species of ale€s &ad curtainplanB shall Ie plaotrd and maintained within

and along the periphery of thc premises, forming a grecn belt to improve the

environrnent,

23 . In case ofdischargelapprehended dixharge ofany water/air pollutant ar hazardous

waste due to any accident or other uaforeseen acr or ev€nt, it shail be i$medialely
intimated to &e Board and the conseadau*rorise *ali make all possible offorts to

mirigate/ prevenVrcmediate thc discharge.

2.8. Signboaid showing the name of the establishment shell be displayed at &e

cfiranae oftlte site.

2.9. Location of the quarry shall be as shown in the drawing attached. No cha*go or
alteration Io the above shall be made.

?.10, Quanying operations slall be suned only aiter obtaining &e D&O license under

the Kerala Panchayath Raj Act for the concemed Local Self Govemmei:$

Institutisns and subrnitting a copy oi the same to fte Diskict Office of the board.

J CONDITIONS AS PER
Air {Preventiou & Control of Pollution) Act

1.1 Boundary olthe quarry shall be fenced before opcration ofthe quarrying activity-

3.2^ w*ater sprinklers shall be provrded to suppress spreading of dusr.



4

3.3. Raw s and products shall be ta[sported with proper
weuing prevent spreading of dust.

1.4. The
*

le matlEr at the bolmdiry &f1he prrrnises
National Ajr Quality Standard specified for that

3.5. The level measured I m outside rhe troundary cf
exeeed Ambient Air Quality Srandards in respect of Noi

3.6.

area.

Alter
\.vith prOtectiv€ b$riers / any other suitable

reclai

3.7. the issue<] is subject to lhe condirions specified in
by the ning and Oeoiogy Department and Explosive

of the rele?ant slatutcs.

J.E Un of the mining and geology permit, new
lbiiing ich lhis consent will become invalid

OFIJICE SEAI,

Copy to: I Secretary, Head Olfico.

Chief Environmental Engineer, Regional Office,

file. xtrO

vation at the site is cornplelsd, the lald may be

2.

L

*nd / or aller

not exceetl the

premises shall not
applicable to &x

f,or rain water
purpose or may be

clearances issued
as per lhe

shall be provided,

;'L\..--*
g€tlt

SICN
ISSU C AUTHORITY

ikode.

Y l

.,*c

Dare 08.08.201 I
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FILE No: PCB/KKD/DOr50l/2008

"rt

K€8A I T

KERALA STATE POLLUTION CONTROL BOARD

INTEGRATED CONSENT TO OPERATE (RENEWAL)

UNDI]R

The Water{Prevention & Control of pollution) Act 1974

The Air fPrevention & Control of PollutionJ Act 1991
&

The Environment (Protection) Act, 1986

TO

L-

!t
I

\
1L

1

Smt. E Indira
Manrging Pertner
Geo Enterprises Quarrying Unit
Iy-vad (PO), Uuaikulam (Via)
Koyilandi,Kozhikodc-6?3S74

Consent No: PCB/KKDiDOiICO-R2/50 l/2012

(For

lssu€ date:04.05.2012 Valid upto; 01.02.20 1.5

Ceo Enterprises Quarrying Unit
I:ftd (PO), Unnikulam (Via)
Koyilandi, Kozhikod e-67 3 5 7 4)

1,Ir

I
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.t RAL

l

oflatrd in surygi no

in Sivapursm

I

2
Name I

of esral
"t4
)

Unit

J Com n
984616420t

4 Occupi,

nication

r details

Iyyad (P0), Unnikulam
Koyilandi,Kozhikode-6 73

Smt. E lndira

01.02.2015

Phone No; 0496-2646754

ishmenr
address Geo Enterprises

Managing partner
Ceo Enterprises
Iryad (PO), Unni
Koyilandi,Kozhi

Unit
am (Via)

73574

5 Survey 29

6 Village Sivapuram

7 Taluk Koyilandi
8 Districl

I Pancha,

War(

Kozhikode

Red

Ward: 19

ikulam

t0 Categol

n Scale Small

t2 Capital vestmefi Rs.7.50"000r-

5010/-t.t Fee ren Ited

4I Productr Activiries

Quarrying in 6.5 acres of
29 ofUtrnikulam pancha

iittege.

t

GENE

,.
I vAlrlrry

1l

I
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l

Gf,NERAL COND1TIONS

This consent is renewed subject to the po*er.of the Board to review and make
variation in all or any of the conditions.

2-2- No change or alteration of the unit is to be made \ffithout the gior pe'mission of
the Board. Any change in the particurars fumished in the refdces or in the
identity of the occupier / authorised sgent is to be intimated to the Board
forthwith.

2.3. The applicant shall comply with the insfuctions tlat rhe Board may issue Aom
time to time rcgardhg prevention and controt of Air, Water, lssd ard Sould
pollution.

2.4" For continuing to operate beyord the validity date application for tha renewal has
to bc submitted in the prescribed form between 3 and 4 rnonths ir advance oftlre
darc of expiry of this order_

2.5. Suitable species ofuees-and curtain plants shall be planted and mainained within
and. along the pedphery of the premises, forming a green belt to ir prove the
environrnent.

2.6. In case.ofdischarge/appreheoded discirarge ofanywatcr/air pollurant or hzandous
wastc due to any accidcnt or otrrer unforeseen act or even! ii shar be immediately
intimated to thc Board and thc consenvarurrorisc shar makc a[ possible efforts to
mitigate/ prevenVremediate tlre discharge.

2.'1. signboard sbowing the name of the esabrishrnent shal bc displa)€d ar rhe
entarrce ofthe sitc.

2'8' Location of the quarry shafl-be as shown in t]re drawing attached. No change or
alteratien to the above shall be madc

2.9. Quarrying operations sl'll be started only after obtaining the D&o liccnse rndcr
the Kerala Panchayath Raj Act for the concerned io"ut Saf Govcmment
Institutions and submitting a copy of the same to the Disrict osicc of the board.

3.1 Raw rfiaterials and products
wetling to prevent spreading

shall bc transported with proper cover and / or afler
ofdust.

3. CONDITIONS AS PER
The Alr (Prevenrion & Control of pollution) Act ,l9gl

3.1 Bouodary of the quarry shall bc fenced beforc opcratior of the quarrying activ ity.

3.2. Water sprinklers shall be provided to suppress spreading ofdust.



3.4.

3.5

3.6. A

5.t

3.8 o

Date:04.

Copy to: l.

nal Ambient Air euality Standard speci fied for

particulate mafter at the boundary of the shall not exceed thc

pro of the relevanI statutes.

level measured I m outside the boundary the premises shall norAmbient Air euatiry Standards rn respect Noise applicable to that

excava on at the site is completed, the land be used for rain waterwith protective barriers / any o0rer zuitable purpose or may be

IS sued is subject to the conditions in the clearances issued
Departrnent as per the

by Mining and Geo logy Depanment and Explos

expiry of the mmmg and geolory perm it, new shall be submined,which this consent wilt become invalid llv.

412

OFFICE SEAL SI
ISS

Secretary, Head Office,
Senior Environmental Engineer, Regiona! Offi Kozhikode.

file.h lr,r

OF

oi6tri.{ O{ffce

Kozhikode

t

Tha$ound
exc$d the

recldmed.

/I

.l
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KERLLA S?A?E PoLLU?:oN I-cNTRoL BoARDceoe m}omlnc(t) Aefknle06rD {Dto,1r roraD 6mla6{!iy
o&cdb€ood scHo @,.ln1fi)

-F". DrssRIqr orrrcE, KOZHIKODE
3^* FLOOR, ZAEORlrl,S SqrASr, [0tK ROA0. t{OzhKO0e -. r_j.-i 002

Teisfexi 230C145,,t6, 47
w.#w,ker6rapct. org

CONSENT VARIATION ORDE&
(lssued under the Watcr (prevention &;Control of pollution) {*. t9?4- The
Air{Prevention & cootrol of polrution) Acr l9gr, the Environment(p.rotection) Acr
r986

Ref: - I. Inregrated Consent to Operate Renelral to. pCB ]K_KDIDO,,ICO-R3,
501i2015 dated 03.02.2015

, 2. Applicant's letrer received on 24 .04.2015

The htegrated Consent to Qperate issued vide refereoce (1.) ato\e ro Snrr. I lrrdira.MT:q:g Partner,Geo Enterprises euarrying Unit,Iyyad post,Ulnnikulam,Kozhikode
- 
_otJ_514 for operarin&a unit named Geo E!1erpriiis elarrying Unit, Iyyad pos1,

Unnikulam Via,Koyi landy,,K ozhiko de - 67 3 57a i s m;d n ia," ;; f"G;;; ";;;,'
Item No l.l

validiry Og.oz.zal5' The consent issued from the Board wi[ be varid onry for a period during rhe
period when all other statutory or necessary clearance from the concerned authoriries
are valid. The consent issued from the Board i5 0nry with respect to the p,wrrs vesred
under the Warer (preventioa & control of pollutioq) A+t 1974; Arr (preyentioa &
Control qf pollurion) Act l98l and rules rhere urder. The operation of the unitrshall
be commenced onry after obraining crearance from allconcerned authorities.

All oth€r conditions in the consent to operate referred above remain unchanged.

Rel.No. PCBrKKD,,DOi50 I r2008 Date: 08.05.201 J

S ignarure

NAME & DESIGNATION OF ISSUINC OPTIC!R

I

1

Office seal

Io

Surt. E Indira.
M{naging Partnet,
Geo Enterprises euarrying Unit,
Iyyad Post. Unnikularn,
Kozhikode - 673 574.

s/

x-aa.tl



luN exvee g; *

STA?E POTLUTION CQIITROT EOAr(ruofiU(]o(D aeJtnl"oOon o)'l$lml$ r r csrr:rdku}
candkreocd elgc q,eoltrrl

DISISRICT Or?rcE, rozElxmt
LOOR ZArc& 's so0lfu, r-nr< noaD, Kozrffiou iL

T&f6r: 2$7,$.46, 47
unww,keralapcb, org

iGRH..A
€e@El

:d

;;;ffi

*ry ,

Ref. No. PCB/KKD/DO/50 I 12008

All other conditi

Date: 09.!1. ,,ri .

to operate rcferred above remain unchanged.

Sigaarure

}{AME & DESIGNATION OF ISSUIN lCEi

I)
(_Issucd undcr rhe Water (Prevention & Control of pollution) Acl, 1974,
Air(Prevention & {:ontrol of Pollution) Act l9El, thc Environmen(protection
1986

Ref: - 1. tn.cgratsit-Cdoscn*to Op€rare Renewai no. pCB./KKDiDOrlC0-R3r
501/2015 dared C-,:.02.2015

2.. Ccrrsenr Variation Order Dated 03.05.201 5
3. Applicant's letter received on 09.09.2015

The integrare{_ Cq+i"ent rg Oggralg. issued vide reference (l) above to Smt. E lndira.
MTlgllg Pdituer,Cio Ent!rpiised Quutitre tftir,Iiiild?ost;Ulini*trdalgKozhikode
-.673.514 for operiting a unit named Geo Enterprises euarrying Unit, Iyyad post,
Unnikulam Via;Kc:.itanily;,,I(6diliioded73574 is modifred to.Si&llo"uioi ."t"nt,'

Item No Ll
Yalidity 01.02.2018

The consenl issued.f,roo:r the. Bo&rd will be valid only for a period during thu
period wlrea all ot!$r-:suitutory'or aoces$dry clcarareq from &e concer8ed anthoritir.s
a.-e vaiid. 1'he cpnscat issqed.toa rhe Board is only with respect to thq For,.i.i vesred

under the WdJel (p.fgveqlioni& coarro.l of poflutiqo) Acr 1974; Air (prevention f:
Conrrol ofpolluti(:l) Acr.'1981 anii rules tliere under. rhe operation of the unit sha;l
be commenced oaiy after. ibrainiog clearance frorn all boncernei authorities.

t?
i.-

d$ce seni:-'
01"

To

Sm1" E Indira,
, Managing Pl:&et,

Gso Enterpri.r es Quanyiog Unit
Iyyad Post, Unaikularo,
at ^-L:r,- r-

,l
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vRE- tO

EIS-I'\r
KERALA STATE POLLUTIO\ CO"-'iN6T- AO,,rNO

FILE NO. :PCBrKKD,DOr50 t,'200tt
Date ofrssue : I 7/02,:201 8

lNl acRdTED CO\SEllTT0 ()pER_{.[E - RE:if,\\.{1.

Consrnt )..o : PCB/KKD/DOiICO-I.4/501120t t

Ref: l.1our orlirc application no. 6573730 dslcd 06.01.2018

2. lorscnt lsri{lioo order ref ri*o. PCB/KKD/DOIS0I /2008 d.red 09.1 l.:0I5 ralid up t! 01.02.201E.

The ' lnteglated Consent to Opefnte' isrurd as par.,.eereDce rbove ro M/3 CEO ENTERPRISES eUARRYINC
UNIT,IYYAD POST,UNNIKULAM VIA,,KOYILANDI is hcreby rencwcd up to I &0.1/20?2 and issued to I{/s CEO
ENTERPRISES QUARRYING UNITJYYAD POST,IJ}fNIKULAM VtA,KOYtLANDt The cons€nr(sy ,,rriarion

or&(s) circd under refercoce arc intlgral pan of this rmcrval orrler ad this order is subjed to th( condirio.E
stipulatcd lherEin 6nd tle foilowing modifrcatioB rdditiorlr.

I. GE\ER,\L

s tion

Actlvitv Quarrying in 2.5 85 7Ha of'land in restwey no
am vi)lagc29 ofSi

ll. Stack Dctails

Emirsion
Er rllon

Rale(\mJilIr)
Stack H Control

EquipmcntCrorrnd Level(ln Roof l-erelfln
\lttrr!)lUrtrrs

III. CONDITIOIiS

3. l. Coodition no.2.4 ofthe cons€nt rcfcrred 2nd above is modified to the extenl that for rcrEwsl of thc
inlegratpd cons: ,rt aprrlication in the prescnbed form shall be submirt.d to the Boont on or beforc
|8.01.2022 through rhe web porralofrhe B )ard (krocmms.nic.in) for onlin€ cons€nt Manageme &
Monitoring System. Late application will b3 ac.€ptcd only wilh fine/lare ree as applicable.
3.2.This conscnt is issued bascd on thejudgmenl of llonourable high coun on Wp(c) no 217 t 3 of
2Ol7(L).quarring lers€ is.ued on l9-04.20l0,valid up to 18.04.2022.

S.No,

I Validily i 18.04.2022
I

I stn"r N".
ij



All o&er co[ditions dl lhe Coasert to Op.rat. iasued as pdrcSrrqnce ebovc unchsogd.

Drl'l E :17/02;?0llt SIGNATURE & SEAL OT I AUTHORIT /
ENVIRONMENTAL ENC
DISTRICT OFIIICE

EER
KOZHIKODE

SI.iABNA signed
SHABNA

SHEKHAR
7

EKHAR 3:13:17 +05'30'

E

To
E INDIRA
.MANACING 

PARTN

GEO EI,iTERPRISES ARRYING UNIT

IYYAD POST

UNNtKULAM.6735

l. This digi:rlli signed i! tegttb vrlid rt p.r thc lrformttion Techtrologi 2000

2. !-or vcri$ing this plea$ go lo kmcmms.nic'in and search usiog dEtc of of thc

u$itrApplicalior '(onsent Crant€d Applications" link in tl"e hortE page of Boald's Onlini Consert

I{anagenrent and Sysler'[
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KERJqJLA S?A?E POLI.L,TTON CONTROL BO.ERD
o&rDE, (ruo(r\1"6<xD o gttD.l*rrocrD CD.)qr(flt,rqr) C{r)J.Jdo r}

( - lqatl

J

\.-=r:\-Y-xY.{F

)

I

I
I

I

I
i
I

II
I

[:ronr

llnvironrnental I-ingineer
, t'r'l

'l-o

",' I he Disrrict Coliecror ( Nodal
Kozhikode

Sub:- t.l.r.xcl lx l0lt Cornplainr on quarry.ing-lbntarding lndiviciual repons
of Joinr Cornmiltee members lbr preparing J<lint Commirec lnspecriorr

Ilcpon rcg:

Rcl :-

l. Hon'ble N(il' order in OA.2g4t2O22 dated 04.05.1022

l. Comrnirree site inspecrion conducred on 01.06.1012

Sir.

ln'iting your immediate arenrion io the subjecl anti rt t.erenccs above.
'I''e sire inspection rcport prepared by commirtee member from porution Contror

Board. is aatached herc*'irh- 'r'he 
tinre derar occurrctr in subnrining the individuar

rcport is dcepr-r re,uretred. 'r'his happened bccause nr'trre hectic wofk sche,ure rrr.

this olllrc ard rack 0!'&dequate technical personnei as *.cll as it rcquired quarir.r

tir,<,' 
'r 

g. throueh tirc .ack tlle <.lctails ol.the quarr,r. under compiaint. I hare

'ioined rhis orlice on rransfcr ,ior. Marappurarr Disrricr, and on charge of rhis

.rlice sincc' 30'06,2012. an, at rrre rime. lhc Joint cornrnittee rnspection was

*lreadl ovcr lcondustcd on 0:.06.201:).

\'."



;

atrached

A copy the lener suhrnitted by the District o:r rir'r'r1a nd is alst,-'

n O,,\.?94 ll as

1n the 'hle XGl order datcd .1.05.1012. it is tr:d that thc Dist: ict

Collector u.ill be the nodal ofiicer in this O;\. co-ordination anrl

cornpliance. It humbly reminded thal more aclions arc lo taken in accordancc

w'ith the l'lon NCT order iq. to lake neeessar,! renredial actions

applicable. lt suggested that, the firm maY be made for over and

deepcr , and necessary legal measures maY bc on this accordance.

onl1.after a deuiled evalugtion on (he deplh extend of e\cil\'ation.

with the help

reports from

the concerned dePanment { Mining & 'l'he individual

's side is submitted herewith for funher necessary

action. on the cornmitlee repons of individual members to

submit the J Commhtee reporr before the Hon'ble as per its order dated

0.1 05.201:.

Y fa ith fu l l;-

I]r Engineer

1r

on rcport of KSPCB member

irom Ccologist. Kozhikodc

Copy to:-
'l hah

for kind perusal.

serry Taluk (Mcmber-ioint Committee

nominated bY District Col

I

7

Kozhikode I

J/t^\\\,'

'-, orsrn cr orrre\6 :

?\ ,or"w /,.

"\=



BE}-ORf TTIIi NATIOIiAI, GRf,EN TRIUtlI\.4L
PRIJ\l('I},AL BENCH

Origiaal Applicarim No. 29{O022

Ilelan CK & Ors. Applicans

Sute ol'Kerala Respondent

0.!.riptioD

Inder

SL

Prgat

6

1 Arnerure I - Proceedirgs N
29412022 dsted 17 .05.2022 of

o. rcB,tl0/€E{/t\-cT OA
the Board Chairman. I Page

-)

Annexu re 2- Letter No.OCXKDT 1882/202?-D9 dared
26.05.2022 tum District Collcctor I Page
Anrexu re 3 - Lettcr nurnber.l t6 I /8C420 t 9/SEIAA dared
19.05.2022 from !he Adminisrator of SEIAA 3 Pages

Annex ure 4 - Letrer No. PCBiKKD/DO/CEN-I ?6tOA 294Qo?,
datcd 01.06.2A22 issu€d tro Geologist
Annexure 5 - lrtler number no. I J I giDOClM.
dated 28.06 .2022 from Geol 5 Pages

Anrexure 6s- CotBent No. rcB/KKDlDOlCOlSol .,0E issued
on I 7.07.2008 valid up to 30.ffi.201 I 6 Pages

Annexure 6b- Consent No. rc84(KD/DO/ICO/R t -50 I r08
issued on 08.08.201 I ralid uP r,o 01.02.201?
Anrcrure 6c- Co[sent No. PCSft(DTDO4CCyRZ-SO r ao r

issued on 0.1.05.2012 valid to 01.02.2015

l0 Anner ure 6d- Consent Variation Order No. rcBr
DO/50 l/2008 issued on 08.05.2015 valid ro 09.0?.2016 lPBge
Annexure 6c, Consent Variation Order tro. PCr|. KKI),
DO./50ti?008 issued on 09.1t.2015 to 01.02.20 t 8

I Page

Antrexura 6f- I[tegr.tred Consent to opcrate Rencwal Not) PCIITKI!D/DO{C0-R4r50 I /101 8 dalcd I 7.0?.201 8, lolidir.y 2 Pages
1E.04.202:

li Anaexsre 7 - Cop1 of the Village Officer approved
I Pagercvised site

ure 8- Circular No, t)( ar HO,, IA( ,{lot , q jt t0:{

7

E
_5 Pages

Prges,t

i

3

4

6

1.10.2015 I Page

4 Pages

I

lrl i



lnsnrction Rcnort submitted bv Pollution Conrrol Board. District Office

of tbe Joint lnsoection eqndustcd on 02.06.202"? based on Ho!:D!r-Nef
ordsjs!sl0{J05.2022 i n oA No.294/2022r

'I hc llon blc National Grcen I'ribunal (NC l') t'rincipal Brnch had rcgistcrcd

original Application no 294i2022 against quarr;-ing in Korhikode l)islricr. lh.

\GI' has ride order datcd U4.05.2021. constitutcd a 3 mcrnber.joinr eomrnittee to

rcril-r lhc lectrr.tl posilion. look in lo thc grie\,&nces ol'the applicants *nd tnkr

rcmedial action in accordance rvith thc lart tr1. lirllorrine due proccss rrithin one

mrlntll. 
.l 

hc rhrce mcn.lbcr e ommitre includcs thc District Coliector. Kozhikodc

and rcprcsenrati1.cs of Slate Pollution Control Board and Stlte fnvironmsntal

lntplet AssessrneDt Authorit)'{SEIAA}. The District Collcctor. Krrzhiliodc has beert

ntadc the nodal agencl for co-ordinalion and compliancc. 'lhe Itnvironmcntal

[,nginccr. l)isrict Ol l'icc. Kuzhikodc rvas nominated as reprcsentalive ol'the Statc

l'ollution ('ontrol Board. lo lhe above committre" bv thc Board Chainnan ridc

proccedings dated 17.05.2022. b!' no.PCB/H0/EE;l1NC'f OA 29412022. A cop) ol'

the proccsdings is produced hrrc *ith and m rked os Annerur(-1, ln pursuanee to

thc Ilon'blc N(i'l' Order datcd: 0.1.0i.2022, a letter b\ no. DCKKDT l88lrl0::-l)9

datcd 16.0j.1022. intinrating th{r date and timc *f Joint Cornmittcc lns!,ection.

clcctronicallr approred b1 thc Additional I)istrict \,lagistratc for thc Districr

Coll(':elor- rld norninating lh€ lohsildir 'l.h:trnaras!crr) 'laluk t0 rcprescnr rhc

I)i:rlrict lvlagistratc during lhe lnspcction. sas reccired at this olllcc on

16.05.1012. A copv o,'lhe samc is produced herc with lnd rnarkcd as Anncxure-1.



?

lor. Stata l:.nr irrxrrnclrlll I n ilrirct .,1 sl1]cDl .,1oll1driLL

l!! l.\, \ ) had xn ol'ficial lcttcr- trr rro. I 116l . i:( ".1 :ll I 9 Sl I .\ drrrd l(l lli l{rll

ncrminating Dr.C .llnrilal. \lcnrhr:r ol'Sl A(. lr! lllu joint itlcc ar llrt cr:rcr t

Annexurc-3.

A:; di hy' thc l)istrict (ollrctor Korhikrrle. ir l\J: scnl {ionr'.lris

ollicu tir thc l)i

quarr]. n coP\

e1 (;col(rBi\t [{]rilikodc. to iirrnish,r

thc said lctlcr hr no. l't ll. l,l.,l) D() (rl.\-l .\ l9J l0:l (iatL(l

hcrerrith and Inilrkcd 0s Artarrure-4

Accortli a repl! leller $'as suhmitled b) the .rt r idc lcltcr

no.15i 9.lXX \l . dated 2E.06.2022. Copy of s8rnc is produccd

hcrcsith and as A n nerurr-S

ln thc Hon'trlc NG'['order vidc rel'( l) Joint ontrn i1 lee lnspcct iurt

9:-1(] arn xl thci\ a5 fund U\: t cd tlra c{,nllllrttcr tttctttbcl, rilr ,i: (l(. l

cornplaillt sitc. Iollorring ollicers gatherr:d lor site i

1. l{r i ;rhasrldar. -i irarttlrasscry. l{eprcstnl l)irtlict {-'oller:lor

I lre

2. Mrs.

).

Village ()l ticcr. Sivapuralrt.

I l)r.( (' rilal{Menlh('r ot S[:AL . 0s crperl nttnlbcr Sl: IAA )

-t \'lr luna i .l). Assistant [:ngineer. Kerala Statc P<rl Control llorrd.

l)r.: , Kozhihodc. i Reprcserliine. I:nr iron

,.

l:!)gincc.. K\1)( ll.

l)().

ti0r.



s.

'l hr: quarrl trr narne M/s-{il-t0 l..Nl rRpRlSi:ti (lt. ARRl'lNC trNlt o}rnc(l h)

Srttt.lndira ir siluatcd in Veeri!arnbranr Desarn. Si\apuram Villagc under surrer

nnmber 19 (ptl, in -l hflmarasser! Iaiuk. l'alling $irh in Ko;hikode Disrriel limirs

'Ilrt quarrr lcasc area cx(ends to l.{r-10-< hecrarc:. rrhich ir cqual to 6.5(} acrcr

lher rrere haring a quarrying lcusc lbr a pcriod ol l2 \.ars commcncing lionr

19,01.2()101o 11l.04.2022 und haying valid Consent lo Opcratr frorn lloard sincc

2{}{}lt. lhc l}oard 1'on."n, has hcen rcncucd over rcars li>ur limcr. on erpiri of lhe

raliditi'. till closurc ol' the quarn. Recentl:- the\'\rcrc having valid Integrirtcd

onlenr ro opercre Rencrval (Fourth-rcnerva llfrr,rrn Kerala siare pollurion control

lloard. br no.PCBIKKD/l)OllCO-R4/50 t t2018 datcd l?.02.2018. and the validir;-

ot'the consenl rvas cxpired on 18.04.2021. Copics ol':ill the Const-,ntr issued br

lloitrd to thc unil arc produced hererrith and marketl as Anrexure-6a, 6b, 6c. 6d 6e

&6r.

It is hunrbly suhrnitrcd lre I'ore rhe llor'hlc NGI' rhal fls per the sire plan

submittcd alons. u.ith consent application for tirurth rene\ral. rhc neares! housc

orrncd br Sri.,\ppukkult) Parakkandi s.as 6l a distuncc o!'46.t nrclers frorn thr,

quarrr houndarl. As thc m;rimum 50 metre distane e {lritcria applicable lilr

quarrie:' rrerc nol saristicd *ith, thc appricarion rirr c.nscnt rras rcturned tiom thrs

rrl'licc *ith direction to rctocate the quarrying arca" cxcluding thc po,io filling

\\ith in 5() rnctre distancc. Accordintlr the bountlarr. lLas rijlocated. and thc

applrcatirrn rras resubmitted rrith rcriscd sitc plrn ,As pcrrhe rcriscd sitc plan. fhc

disl $cc liorn nctvl.r lixcd boundarl to tltc nc{rcsl house was 65 mcrres. Wirh

rrrpecl t() the revised site plan. site, inspection \ras c(lnducted b1. the tloarrl

ofllcials on 16.02.2018 and nrcasurqd thc nearssr house ouncd by Appukkutrl

I'arskkardi l 66.,1 rltetrcs lnrrn the rclocatcd boundar.r., A L{,p\ ol. the yillaBc



Jrtc pian \\ ilil relocated houndarics subtr br tlrc applrean t iL'

lJoard is su hcrcs ith and marked as Atlnerure-?, s lhc quarr) ing itrr'it

c(}!tsallt to { )pdlitleilllr)\\r'd hai

be applicahle

As per Circular datcd (i1.10.3015. bi no. ll() I.\( (;()\t
9-tli20l4. for r sling quarries rvorking on mining lease. is applicable at rhe

timc 0l' rene rr!'thc nrining Iclrc. A to,r-r ol thc (- rrculur is ,-.roriue cd

hcrerlith and as Annexure-8. l:trr this quarr;.. the ng lca:e rr ar 
"alirl

up to 18.0{.2 starting from I 9.04.201 0. 'lhe quarry harJ uorking on lhc

cxprr) ol rnini

rcduccd l'rom 2.6105 ha to 2.5ti7 ha an

cd.

Irasc as rrell ls on erpirl ol thc lloard's

l-r rI the quarlr nrrning activirics urc t()

licnce I:( * ili

t()n{lnuc(l il i1ll1ltc.

aficr 18.0;1.20

'I.hc im lindings rnade b1' thc olficial frorn Control Board.

rJuring comrn .itc inspcctiol datud 02.00.1{.}l: dre as gr\ trclo'u:

r) l-he qua \ras nol funclional during rhc limc ol' . f)istances rr erc

lronr the quarrt boundarr and Shri.(. : {rornplainJnt lhrru\t

,rt 10{ motrc lionr rhe boundarr ol'the

bt An quarrv t'ai lbund rvhich *as heing to lre used irs thc

rot n \\a hatrcrlins latilitr ol the qu rr\.

c) (irsen rr;s lfiund dcrcloped along rtrad side to

r.rril:iric. Il1)l 5i) 5tr{rn8

lnsoection l in{inss



d) Sprinklcrs \\erc not lbrrnd installed lo suppress sprcading ul' dusr. bur

rcporlcd thar mobile sprinklcrs in vehicle *'erc bcing used lo l'unrtion $hilc

the quarrt rvas rvorking.

e) -,\ s thc quarrl' had sropped iunctiuninn. thc rvorking of aliirms rould nol bc

cxamine.d. as r"..ell as the Noisc limits.

f) Access roads to the quarr), 1l,ere found rarred ro contoin dusr cmissions.

8) As th( quarry" has stopped \yorkine. mineral lransponation in covercd rruchs

condition coukl not be examined.

h) Sign board oIthe guarrv unil \\ith extcnt ol'lcase area and boundaries shall

bc depicted at the enlrance of the quarr). tbr infonration of thc public.

*hich *.as lound complied wirh

i) AJ tht depth and extenl of c\c&vation docs not come under thc purvierr, ot'

the lroard, lhe samg could oot be evaluated.

j) As the quarrl has stopped luncrionilg. rhc boundarl pillars ol'the quarrl ar

ccrtsin location are nol i! fixcd condition_

k) Iloard had cr:nsented ihe quarry li-rr nrining from *ithin a relocated

houndsrv. lcar.ing a minimum distance ol' i0 metrrs. and as pcr s8$e lhe

n0arest residcncg messured liom the apprnved boundary rvas 66.4 meters.

l) On s \isual examination it scems that thc quarrling site has been mincd to

varring dcpths in sevcral areas. llut rhe depth ol'cxcavgtion dors not comes

urrdcr lhc purvie* of lhe l]oard.

m)'l hs complainr raised b1. rh{ complainanlt. tikc untimed blasting ae rivir;-.

lllling of ily rocks. dust pollutiol. ctc coul<I nor be asscssed ts the quBrrl

hos sroppcd working.



:

nrining lcrsc pcriod anrl !loirrd's

ctprrcd.

u ith no

iE.0-l.l02l and the guarrr. u'as lirund a tltrsed e on ilit i,,n

ir)

,\r I lte sitc ir aireatll trploired to [ $rcaicr l"urt hcr q uarryirp

be allortcd at lhc shme site hcre. lt is iirlll sLtg;:cstetialclt1 lllc!

that. thc

nc{cssar}

tec hn ical

rra)

lirm r hc rI;dr, rc:p\usiblc firr orer and dr{racli(}n ar1(l

'.,''.1, rnal he initiltcd on thcir a aftcr a dctailcd

or1 thc cxlcnd ofovct x\ca\zilion, trt the

) llrrr\c\cr. thc rccr'lllnrcndalio!l:! its

dcpartrncnt

cgndirion$ in ll:c

I n\ rr ()nrltcr)lal ma! not tre applicable l{) this q . as this unit uas a

sanlc \\ as !aiid tillleascd quarry'. rvas granted lcasc on I9.0r1.2010 and

It{.(,.1 lrt:l I. further mining opl'ratiolls lo arrcq. I nr iri,nnt,,'nt.il

( lr:ar ancc will agrplicablc.

l)tt cd

lor und t'n .)I thc
t i.l{,\i nsl'\ll: ( ()\ i l{ut it().lRI)

L \ \',iR()\ \11. \ l.\1.

\*'

l{c c o urrn enda I ioi r

:.tc.\
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t i:ar s&:i i'
i:&{(co( ,
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i rlrr1l

Pnrt. Dr. C.('. tlarilal
I'{enrbcr
Stare L-nriro mtnl Appraisal Commitlff (SIACI
Kcrala

Io
'I}r Nulal Otliccr
oA. 251n022
Distriet ('ollecroratc. Kozjrikode

=r\* I,

Apl?riral ( o'ilniuee (5fiAf )
Kerah

SuL,: 0:\ No. 291.,2922 - Complaint agsi'st (ico E.terpri,srs { \,in anlrralr, Sivapurarn.
l(oz-hikode) rrgarding guarry orleratims - Joinr conmittec Insp,-.ction - suhmission d'
report llom lvlcnrber. SLAC - rcgarding.

Retl Lgtter tionr Disrricr Colit'ctor, Ko:,*rikortc lNo. DCKI(Dr l 99320:2-D9. datcd
26i05/20?t)

Sir.
wirh rrference to the Bboyc. r participatcd in &e .ioinr commiuce insprcrion in fie

.._q p:oj1.t r,j" of Ceo l-. trprises. Viryambrarn, Sivapurarn village, 1?rrrmarassery Taluk.
V \ Kozhiktr& tlisrricr rm 01062011.

My repon as Membt'r, S!*{C (rcprcscnling SL:IAA. Kerala) is u*ached hercwirh.
Kindl;- consider

Ot

JNOVE
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JOINT COMMITTEE VISIT TO IWS GEOENTERPRISES, STVAPUII.AM VILLAGE,
THAMARASSDRY TALUK,KOZHIKODE

REPORT BY THE Mf,MBf,R, SEAC (REPRESENTTNG SEIAA)

A Gnnite Building Stone Quarry Prqiect of M/s. Ceo Enterprises Ltd., for an area of2.6305H4
is located in Viryambram Desom, Sivapuram Village, Thamarassery Taluk, Kodrikode
Distric! Kerala. The Principal Bcnch of National Green 'I'ribunal. on considering OA No.
29412022 ordered on 04,5.2022 to eonstitute a Joint Committce of SEIAA, Stst€ PCB, and
District Collector, Kozhikode, and dir€cted them lo veriry the factual position, look into the
grievances of the applicanls and take remedial aclion in accordaoce with the law.
Accordingly, a Joint Committee has been conslituled with the Member, SEAC, Tahsildar
(Thamarassery), and the Environmental Engineer in charge of the Disrrict OIfice of PCB,
Kozlrikode.

The Joint Commilt€e undertook the site visit and inspcction on A.6.2O72 and verified the
compliance slatus. The committee also visited the nearty residential areas and rnet the
complainants. Upon verification of the sitddoauments, the following observations are made.

GENERAL OBSERVATIONS

The quany was not working at the .time of inspection. ltre quarry was not haying
Environmcntal Clearance (EC) issued by the State Environmental Impact Assessmeilt
Authority (SEIAA) during the time of its operation from 2018 to 2022. The B.neral
conditions stipulated by SEIAA for quarrying activities have been taken into consideration
for assessing the environmenml compliance status ofth€ present quarry, (Geo Enterprixs).

Baseline informatior
Name ofthe Project: Building stone quarry ofGeo Enterprises
Proponent: E. lndira
Extenl: 2.6305 Ha
SY No.: 29 (ft)
Desom: Viryambmm
Village: Sivapuram
Taluk: Thamarussery
Districr: Kozjrikode
Statc: Kerala
Consent and validity: lntegrated consent 5foperation issuod by Pollution Control Board (No.

PCBI(KD/DO/ICO-R4150112018 (dated: l7 /O2l20lE) for an area:
2.2857 Ha

Vatidity: |8/04/ZOZ2
TotalCeological Reservc as per mining plan: I9,43,085 MT
Total Mineable Reserve: I I,15,155 MT

Compliance with general conditions

The quarry was not having an EC, issued by SEIAA, and was functional with the integrated
consent of operation issued by the Pollution Control Board. The cornpliarce of general
conditions has been assessed based on the standard format ol compliance assessmcnt by
DEIAA / SEIA.A (for mining projects).
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No General Conditions Conrpliance Status

I Rain Water Harvesting facility should be

installed as per the prerailing pmvisions o

KMBR/KPB& unless otherwise specified.

Complied.
An abandoned quarry pit is used as a Rain

Water Harvesting facility

Not Complied
No documents fumished

2 Environment Monitoring Cell as agrced u

the a{fidavit filed by the proponent should

formed and made functional.

Suitable avenue trees should be plamed along
eitlrer side of taned road and open parking

areas, ifany, including ofapproach road and

inlernal roads

Partially complled
Minor efforts oftree planting have been

noticed

,| Sprinklers shall be installed and used in the
pmject site to contain dusl emissions

Reported to hsve Complied
No permanent sprinkler facility is seen in
the project site. The mobile sprinklers
reported to have been used for containing
lhe dust in the quarry areas are also
sot seen. Quarry is presently in a closed

condition.
5 Eco-restoration including the mine closutt

plan shall be done at the own cost ofthe
pmjecl proponent

Not complied.
Mine closure plan is not implemented in
the project site

6 Al least l0 percent out of lhs total excavaled

pit area should be retained as water storage

arss and the rcmaining area should be

reclaimed with stacked dumping and

overburden and planted w:th indigenous planl

species that are eco-friendly, if-no other

spccific condition on recl&mation of pit is
stipulated in rhe E.C.

Partially Complied
The total excavated pit is retained as

water storage structure. The remainiog
area is yet lo be reclaimed. No
aff0rcsiat ion activ;ty has been
undertaken.

7 Corporate Social Responsibility (CSR) agreed

upon by lhe proponenl should be implemented

Complied

8 The lease area shall be fencd offwith barbed

wires to a minimum height of 4 ft. around,l

b€fore starting of mining. All the boundary

indicators (boards, stores, markings, etc) shall

be protected at all times and shall be

conspicuous

Complied

9 Waming alanns indicaring the time of blasting

(to be done at specilic liming) has to be

arranged as per stipulations of Explosive

Department

Reported lo have complied
Bul the complainant has staled that ths
mining activities, cspecially blasting, has

been undertaken without any limc
schedule.

t0 Contml measures on noise and vibration
prcscribed by KSPCB should be implemented

Reportcd to have complied
The quarry is now closed

II Quarrying activities sbould be limited to day

time as per KSPCB guidelineVspecilic

conditions

Reported to bave Complied
Bul the complainant has stated that both
mining activities and the transport of
minerals have been carried out during
night.
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12 Blasting should be done in a controll€d manner

as specified by the regulations of Explosives

Department or any other concerned agency

Reported to have Complied
The quarry is now elosed

l3 A licensed person should supervise/contrcl the

blasting op3rations

Reported to have Complied
The quarry is now closed

l4 Overburden materials should be managed

within the site and used for rrclamation of mine

pit as per mine closure plan/specific conditions

Not Complied
No overburden material is found within
the sile; Mine closure is yet to b€

implernented

l5 Height of benches should not exceed 5 m and

width should not be less than 5 m, iftherc is no

mention is the mining plan/specific condition

Not Complied
Ther€ are sleep cuttings in the mine
face. No benches ar€ pmvided in the

mined area.

l6 Mals 1o reduce fly mck blast to a maximum of
I0 PPV should be provided

Reported to have Complied
The quany is now closed

Acoustic enclosurcs should have been

provided to reduce sound amplifications in

addition to the provisions of green belt and

hollow brick envelop for crushers so that the

noise level is kept within prcscribed standards

given by CPCB/KSPCB

Reported 1o have complied
The quanl is now closed

I8 The workers on the site should be provided

with the requircd protective equipment such as

ear muffs, helmet etc.

Reported to hav€ Complied
The quarry is now closed

t9 Carland drains with clarifiers to be provided in

the lower slopes around the core area to

channelize storm water

Not Complied
No garland canal or silt trap is seen in the
project site.

20 The transportation of minerals should be done

in covercd trucks to contain dust emissions

Reported to havc Complied
The quarry is now closeci

2t The proponent should plant trees et least 5

times ofthe loss that has been occurrcd while

clearing the land for the projecl

Not Cornplied
Some efforts are seen; but are not
satisfactory

22 Disposal of spent oil from diesel engines

should be as specified under relevant

Rules/Regulations

R€porl€d to have Complied
Thc quarry is now closed

Explosives should be stored in magazines in

isolared place specified and approved by the

Explosives Department

24 A minimum buffer distance from theboundary

ofthe quarry to the nearcst dwellingunit or

other structure$ not being any facility for
mining shall be provided

Not Complied
As per the csrtificate of Survey Officer,
the distance between the Project
boundary and nearest rcsidential house is

46.1m. (Even mining is noticed at this

lregion). Later on, the proponent obtained

lconsent ofoperation from KSPCB by

lproviding documents, offering lcgal dis&ance

lof residence from the proiect boundary

17

lneporteO to have Complied

l*" 
OrarO is now closed
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Not applicable.
forest in the vicinity

100 m buffer distsnc.€

from forest boundaries

should be maintained?5

to llav€ complied26 from Kerala State Pollution

Board under Water and Air Act(s) should be

obtained before initiating mining activity

Control

proponetrt is aware of the matter
77 ll other statutory clearances

ined, as applicable, by project proponen

from the respectiv€ competent authori

including that ficr blasting and storage of
ve5

should

he proponent is aware of the ms.tterzn ihe case ofany change(s) in the scope o

project, extent quantity, process of
technology involved or in any way affecting

the environmcntal paramercryimpacts

, based on which onlY the E.C. i

issued, the project would rcquire a fresh

appraisal by this Authority, for which

shall apply and get the aPProval

f

is Authoriry
proponent is aware ofthe matter29 Authority reserves the right to

additional safeguard measures subsequently,

found necessary, and to take sction includi

oi the environment clearance u

provisions of the Environm

(Prolections) Acl, 1986 to ensurc effect

implemertation of lhe suggssted safe

in a time bound and satisfaclory

inanner
(lnsurance) Acl, l99l and EIA
Notifications, 2006

30 Thi stipulations by Staturory Authorities

different Acs and Notifications should

with, including the Provisions o

Water (Preventions and Control of Pollutions

Act, 1974, the Air (Prevention and Qonlrol

Pollution) Act, 198'1, the Envircnment

) Act, 1986, the Public Liabil
lnsurance) Act, l99l and EIA nolification

2006
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3t sri

inl
The project proponent should advenise in

least two local newspapers rvidely circulated

the region, one of *trich (borh the

advertisement and the newspaper) shall be in

the vemacular language informing that lhe

project has been accorded Enyironm€nlal

Clearance and copies of clearance leners are

available with lhe State Environment lmpsct

Asscssment Authority (SEIAA) oflicc and may

also be seen on the website ofthe Authority at

www.seiaakerala.org. The advertisem€nt

should be made within l0 da"vs fiom the date

of receiot of the glearance lettcr and a eorv of
thc sarne sisned in all oaees should be

Re ported to heve Complied
The quarry is now closed

forwarded to the otTice of this Authority as

confirmation

32 A copy of the clearance letter shall bc sent

the pmponent to conctmed Crama

Panchayat/District PanchayaVMunicipality/

Corporation/Urban Local Body and also io the

Local NGO, if any from whom

suggestionv'representatiors, if any. were

rereived while processing the proposal, The

Environmental Clearance shall also be nut on

the website ofthe comoanv by the pmponent

Reported to have Complied
The quarry is now closed

33 The proponenl shall submit half yearly reports]

stipulated ECJon the status ofcompliance ofthe

conditions including results of monitored data

(both in hard copies as well as by e-mail) and

upload the starus of compliance of the

sipulated EC conditions, including results of
monitorcd data on their website and shall

update the same periodically. It shall

simultaneously be s€nl to the respective

Regional Office of MoEF, Covt. of lndia and

also to thc Starc Envimnment lmpaet

Assessment Authority (SEIAA) office

Reported to have Complied
The quarry is now closed

34 The d€tails ofEnvironmental Clearance should

be Drominentlv disolayed in a me tallE-UqiId-q.l

3ft.x3i '*,ith srcen baeksround and vellow
letters of Times New Roman font of siz-c of not

Complied
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Sign board with sxt€nt of lease

ares and boundaries shall be depicted at the

enrance ofthe quarry, visible to the public

35 l}re proponent should provide

affidavit (indicating the numbBr and date

Environmental Clearance proceedings) lhat all

th€ conditions stipulated in the EC shall be

pulously followed

Conrplied

36 No change in mining technology and scope of
working should be made without prior

appmval ofthe SEIAA. No further expansion

or modifications in the mine shall be carried

out *'ithout prior approval of the SEI,AA, as

applicable

'I'he proponcnt is nware of the matter

3'7 The Project prcponcnt shall ensure lhat

natural water course and/or water

shall be obstructed due to any min

operations. Necessary safeguard mcrsures to

protect the firsl order strcams, if any

from the mine lease shall be taken

The proponent is swere .rf the matter

38 Monitoring of Ambient Air Quality to
out based on the Notification 2009,

amended from tim6 to time by the C
Pollution Control Board. Water sprinkl

ld be incrcased at places loading

points & transfer point to reduce

ve emlssrons

Rcporacd lo have Complied
The quarry is now closed

39 top soil. ifany, shall temporarily be Not complied.

at earmarked site(s) onty for the topsoil top soil or overburden is found

be used for land reclamation and plantation stacked in the project site

The over burden (OB) generated during

mining operations shall be stacked

earmar*ed dump site(s) only. The maximum

height of the dumps shall not cxcced 8 m

width 20 m and overall slope of the dum

shall be maintained to 45('. The OB dump

should be scientifically vegetated with su

species to prevenl erosion and

run off. In critical areas, use of geo

shall be undertaken for stabilization of
dump. The entire excavated srea shall b€

backfilled. Monitoring and management o
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rehabilitated arens should continue until the

vegetation bccomes self-sustaining

40 Catch drains and siltation ponds of

size shall be co structed around the mi

, minenl and OB dumps to prevent run

ffofrvaler and flow ofsediments directly

river and other rrater bodies. The waler

collected should be utiliaed for watering

mine arca, roads, green belt development etc.

The drains shall be regularly desi

panicularly after monsoon und maintained

properly

Not Complied
A systematic dminage system is not
found implemented. No garland canals or
silt traps s€en in the project site.

41 Effective safeguard measures such as regulaN

water sprinkling shall be canied out in critical

arcas pmn€ lo air pollution and having high

levels of PMro and PM: s sucb as haul Road,

loading and unloading points and transfer

points - ir shall be ensurcd that ambient Air

Qualily parameten conform to the norms

prtscribed by the Central Pollution Control

Board in this regard

Repofied to have Compli?d
The quarry is now closed

Fugitive dust emissions fmm all the sources

should be conrolled regularly. Water spraying

afiugemgnts on haul mads, loading and

unloading and at transfer points should be

provided and pmperly maintained

Reported lo have Conrplied
'Ihe quarry is now closed

43 Measures should be taken for control of noise

levels below 85 dBA in the work environmenl

Reported to have Complied
1te quarry is now closed

ot Complied
No documents fumished

A separate environmental management cell

with suitable qualified pemonnel should bc

setup under the control of a Senior Executive,

who will rcport directly to the Head of the

organization
Complicd.15 funds earmarked for environmenta

protection measures and CSR activate should

be kept in scparale accounl and should not be

iverted for other purpose. Year

penditure should be reported to lhe

Enyimnment lmpact Assessment Authoriry

(SEIAA) office
'lhe Regional Ofllce of MoEP and CC located

at Bangalore shall monitor compliance of the

stipulated conditions. The project authorities

The proponent is aware of the matt€r
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should extend full co-operation to

Ollice(S) of the Regional Office by furnish

thc requ isite datalinfcrmalion, monitoring

rcports

Any appeal against this En proponent is a$ are ofthe rnatt€r

Clearance shall lie with the National Green

Tribunal, if prcferrcd, within a peiiod of
ys as prescriM under section 16 ofthe

National Creen Tribunal Act, 2010

47

48 ing the factual data or submission he propooent is s.t}are of the mrtfer

fals€/fabricated &ta and failure to comply with

any of the conditions mentioned above may

result in withdrawal of this clearance

attmct actaon under the provisions of
Environment (Protection) Act, I 986

19 SEIAA may revoke or suspend the order he propon€nt is aware of the matter

for non-implementeliorr of any of the specific

or this implementation of any of the abovc

conditions is not satisfactory. The SEIAA

rcserves the right to alter/modiry the

itions or slipulate any further condition in

intercst of environment pmtection

50 above conditions shall prevail he propooent is aware of the mrtter

withslandin8, anything to the contlary, i0
consistenl, or simplified, contaired in any

other permit. license on consent given by ary
authorily for the same pmject

5l order is valid for a stipulated period or The proponcnt is ,}r'are of the matler

expiry date of mine lease period issued by the

. of Kerala, vvhichever is earlier

52 The Environmental Clearance will be subject The proponent is aware of the matter

the Iinal orderofthe Court(s) in any pend

litigatior related to rhe land or pmject, in any

of law

53 Th€ mining operation shall be resrricted to Not Complied

above ground water table and it should not

intersect ground water table

Depth was noted lo have exceeded the
permissible limit. Mining has been

out to a dcpth of l9-21 melers
from the ground level (As pcr Coogle
image). (A technical validation is

54 All vehicles uscd for transportation and within R€ported to have Complied

mines shall have PUC certi{icate from The quarry is now closed

authorized pollution taking centre. Washing o

all vehicles shall be inside lhe lease area

55 Project proponent should obtain necessary

prior permission of the competent authorities

he prop.rncna is rwrre o[ the mrlter
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for drawal of requisite quant ity of surface

cr and ground water for thc Proiect
The proponent is aware of the matt€r

56

ty up$rcatn and down streams of

springs and perennial nallahs flowing in and

amund the mine leasc area shall be carried

r€ported in the six-monthly rcports to

Regular monitoring of flow rates and

SEIAA

o docurnents furnished
Not complied57 survcillance Program o

workers should be under taken periodi

to obseryc any contraclions due lo eiposure to

dust and take corr€ctive measures, ifneeded

Occupational health

The proponent is aware ofthe mrtterThe environmental clearance

lled, if the said land is

hokku, surPlus lant etc.

liable to

porarn

found in
58

RECOMMENDATIONS

As pac ofrhc inspeclion conducted by thejoint committet on the above matter' the following

observations / recommendalions are made:

2.

The pmject was not having Environmental Clearance &om the Stale Envirsnmental

;*pul ir."r.r*t Authorit]' (sElAA - Kerala) for tle period fiom 2018 to 2022 ,,nd

-"! "p".*io*f 
as per fie iot"gtut"d consert of operation issued by the K€ral8 Slate

pollution control Board (No. pCB/KKDIDO/ICO-R4/5012018, dared: t7/o2ao18).

ifr. qrutty ** f""nd to violate the distance criteria in the prcvious years of its operation'

Mining was noted at BPl, from where rhe distance lo nearesl house is only 46' l meters (as

p"i aJruift furnished by Thaluk Surveyor, Thamarassery)' 1l*'-k public road is only

i3.g *"tro from Bp 7. The firm later on revised rhe mining plan to comply with the

disrance crileria.
The boundary pillars of the quarry (st certain localions) were not in a fixed condition

during the time of fteld inspection.

Reteniion ofbuffer zone and green belt deYelopment is not Mtisfaclory'

No benches are maintained and stetp vertical walls are found in the mined area' Therc

arc clear indications ofover extraction and unscientific mining operations. Also, there are

upparcnt sign, of deeper exraclion than the benchma* (The firm has paid penalty for

*o 
"*,*aiion 

on sereral occasions). All such ma8ers are to be scientifically validaled

and the firm may be made responsible for such violations'

Tlrere is no drainage system for the quarry. Garland canals and silt lrsps are absent'

The complainants are adhering t9 the complaints raised !Y them during quarry

op"*loni like over exlractiona deeper extraction, unlimcd blasting aclivities' issues

related ro fly rocks and dust, movement ofminerals beyond the time schedulc' dsmagesto

physical assets, pollution and associated health issues' etc'

"thequarryispresenrlyinaclosedcondition.Thevalidityofthecefti{icalcissuedtothefirm

"**"i 
on t Sl6q/2022. Considering the non-compliancc in several criteria conceming quarry

opefation, the permit of the quarry may not be extended fufther' The firm may be made

responsible for over and deep€r extrsction and necessary legal measurcs may b€ taken on this

aJount, after a detailed technical evaluation on the extent ofoYer extraclion'

3

4
5

6

7
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Ficld photographs

Aerial view of the project site showing close pmximity wirh public roads and rc$idential arcas

Eotrancc to Ceo Enterprises with display

boards

Field inspection team (Reprcsentatives

fromRevenue departmenl, Pollution control

board and SEAC) with the Pmponent

Quarry site Quarry pit having water reteBtion

:.t

I
I ;
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Mined area having no bencles retained Mined arca having stcep venic'l walls

CUL.
b. c.c. lr^RrtlL

t,rchaat
Member.

State Environmeotal Appraisal Cornmittee (SEAC)
Kemla

---ooo--

==r\
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